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IN THE CENTRAL ADMINISTRATIVE TRIBWNAL -
- PRINGIPAL BENGH

0.4 No .1987/1988

" New Delhi this the 8th Day of December, 1993,

The Hon'ble Mr,S R.Mlge Membe r(A)
The Hon'ble Mr.B.S 'Hegde, Member(J)

Sh,Begh Raj SJ.ngh
B/O 334 Bhera Enclave, :
New Delhi-41 ' »

o.'-ov Applic ant
(None for the applicant )
Versus "

]..Secretary to_the Govt.of India,
Ministry of Defence,South Block,

Moy Delhi

 2.The Engineer-in-Ghief, ' ' ,

Army He ad-Quarter, K- ashmir House,
Neu Delhi-110011 -

3.Chief Engmeer,chandlgarh Zone,
Chgndigarh=- l600l9 :

«ess Respondents
(None for the Respondents )
ORDER(ORAL)
- (Hon'bl'e Mr .S aRo Adige, Membe_r (:A) ) »

le - None for the applicant or for respondents, although

this case has been calléd_moré than twice, As thi.s is a

a very old Case, we dlspose it of on the basis of the

'materials.vailable on record .

2, The applicant Sh. Begh Raj Singh, Superviser
B/S Grade-I in the office of the G.W.E.(P) Hisgsar Cantt.,
has assailed the disciplinary preéeedings contemplated against
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himﬂvide memorandqm dated 30.1.88(Annexure=A1) and

26 45688, (Annexure=A2) respectively.

3 From the §tatements of the imputation of
misconduct appended with memorandum of charges, it
yould appear that therg are five articles of

charges against tﬁe applicént. These charges relates
to placing orderg with the ﬁohtractop for manufacture
of Steel rackg’knouing he had not without produced
the)samples as per contract condition; preparing
false and fictitious receipts, vouchers aéd'bills
and giving unintenrted henefits to various
contractoré.permitting mis aépropriation by the
contractors,allowing the contra;tors to supply

subsﬁandard'materials and causing loss to the State.

4o The OsAe has been challenged by the
respord ents in their counter affidavit and they

have pointed out that as the charges are versy

-serious and involve an attempt to defraud the

Govermment, the diseiplinary proceedings should be

al lowed to proceed toc a logical conclusion.

5e It is now well=settled that the Tribupal

| A e .
should not interp#ew in departmental proceedings
and pass intérlocutary érdefs4the;eon, except in
extremently rare cases where the facts fully justify
such id;ervention. Barring such extra-ordinary
caseé, the departmental proceedings should be
allowed fﬁ take théir course, If the applicant .
is dis=satisfied with the decision of the disciplinary
authority, statutory remediés-are‘available to him
by way of appeal and even thereafter, if any
grievance survives, it is open to him to agproach

this Tribunal in‘acécrdance with lay, if so advisedf

Bes On the basis of “the materizls on mcord, we

find nor eason to'interfere in the conduct of
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departmental proceedings at this stm;e.

T This application is,therefcore, dismissed

No costsse

,ﬁ
{BeSe HJ%égfdi/////(’ (SeR. AFIPQ/f

MEMBER(J) MEMBLR(A,
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